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IN THE HON'BLE COURT OF SHRI L. ACMM,
TIS HAZARI, DELHI
. COMPLAINT CASE NO. OF 2013

IN THE MATTER OF

REGISTRAR-OF COMPANIES
DELH! & HARYANA

4t Floor, IFCY Tower,

Nehru Place, New Delhi.

v/

1. M/S DYNAMIC PIPES PRIVATE LIMITED
8 KM Stenepanipat Road,
Vepo MulanaTehsik Gohana,
Haryana, India.

2. MR. ANIL KUMAR
R/O H.NO. 1178, Sector-13,
~ Urban Estate Kurukshetra,
Haryana-136118, India.

3. MR. TEK RAM o
R/O Vill Busana, Tashil
Ggohana Distt. Senipat,
Haryana-131004, india.

ACCUSED

COMPLAINT UNDER SECTION 146 (4) OF THE COMPANIES ACT, 1956 FOR |
CONTRAVENTION OF SECTION 46 (2) OF THE ACT.

e




CC No.292/3
ROC vs M/s Dynamic Pipes Pvt Ltd & Ors

 05.09.2014

‘Present: Ms Kusum Yadav, Company Prosecutor for Complainant.

Accused No.3 is absent.

Counsel for accused no.1 and 3.

Exemption application on behalf‘ of accused no.3 filed through
counsel. Heard. In view of the facts and circumstances explained m the
application, he is exempted from personal appearance for today only.

Despite due execution of process under Seg:tion 82“Cr. PC accused
no.2 Anil Kumar has failed to appéar'within‘ the stipulat;ad pe'ric';&"of '6'E1'e month.
Hence, accused no.2 Anil Kumar is declared PO.

Put up for appearance of other accused no.1 and 3/arguments on

notice/framing of notice on 01.10.2014.

(DK.S A)
ACMM(SPL WCTS), CENTRAL
DELH1/05.09.2014
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